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Soviet buying organisations had
suspended purchases from India for
some time. They have since resumed
purchases from India of leather and
leathel' goods.

Purchase of Match Boxes produced by
Tiny hand-made Units

5470. SHRI K. T. KOSALRAM: Will
the Min'ster of CIVIL SUPPLIES be
pleased fo state the steps that have
been taken by Government to ensure
that the Super Bazars in the country
purchase match-boxes produced by the
tiny hand made units both in the co-
operative sector and also under the
Khadi and Village Industries Commis-
sion?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLES
(SHRI BRAJA MOHAN MOHANTY):
Central Government has not issued
any specific instructions in this regard.
However, on the basis of avaiiable in-
formation some State Governments
are promoting the sales of match-
boxes produced in the decentralised
sector through Fair Price Shops. Co-
operatives etc. Super Bazar. Delhi is
market ng malch boxes produced in
the decentralised sector. Khadi and
Village Industries Commission has set
up its own match marketing depets in
most of the States.

12.00 hrs.
(Interruptions)

Re: QUESTIONS OF PRIVILEGE

PROF. MADHU DANAVATE (Raja-
pury: Sir. I had given you notice of a
privilege motion against Mr. C.P.N.
S'ngh. who has lowcred the dignity
of this House by making an unfounded
allegation against Mrs. Margaret Alva
and almost strictures  have heen
passed by the Chairman of the Rajya
Sahha.
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MR. SPEAKER:
Please sit down.

Nothing, nothing.

Shri Mani Ram Bagri has drawn
attention through a notice under Rule
222 to the allegations made in the
other House about g Member of our
House having evaded custom duty,
thereby lowering the dignity of this
House,

1 have carefully gone through the
proceedings of Rajya Sabha and I [ind
that both the allegations and the name
of the Member were withdrawn by the
Member concerned and the name was
also expunged by the Chairman. There
is. therefore, hardly any matter to
proceed under Rule 222 and 1 am,
therefore, unable to give my consent
under that Rule.

PROE. MADHU DANDAVATE: 1
had raised another issue.
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PROF. MADHU DANDAVATE:
That was on a different issue.
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MR. SPEAKER: I have given my
ruling. You can again come {n me. I
will satisfy you. Please sit down.

THE MINISTER OF FINANCE
SHR] R. VENKATARAMAN): It has
been expunged,

quw wpiEn ;. TfEw, TR OF
1 szar Fazret S, o wE S s
. omy grreE S, A er-Eie
T o 7 aae v Perermw fear 270

CHAITRA 6, 1903 (SAKA)

Re. @ns. of Priv, 242

Ty AETR . ANH W [AEwT
faar °

st qzw fagret aeddt : Paew o
hﬂjg‘,ﬁl??ﬁmnﬁmw Cacm
Tt g

FAW WEIEY : 4G @ JANA  wFT
EEARREL

PROF. MADHU DANDAVATE: In
the past before the ruling was given
by the Speaker on such a sensitive
issue, we were always allowed..

(Interruptions)
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PROF. MADHU DANDAVATE. I
will take a minute if you do not mind.
My submission is that in the past on
any sensitive issue concern.ng the dig-
nity of the House when the notice of
a privilege motion was given, always
we were given an opportunily to put
forward our point of view and then
only the Speaker has given his ruling
or he has kept the matter under.. .

(Interruptions)

MR. SPEAKER: I do it after a very
carcful study of the precedents, rules,
regulations and {raditions.

(Interruptions)
PROF. MADHU DANDAVATE:

Please dn not gel up so early.
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PROF. MADHU DANDAVATE:
When you get up. you gag our mouth.

MR. SPEAKER: No, Sir.

PROF. MADHU DANDAVATE:
Kindly take your seat and lel us avgue
our case.

PROF. MADHU DANDAVATE:

For your information..
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THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN): |
rise on a point of order under Rule
354,

PROF, MADHU DANDAVATE:"
Is he Minister Incharge of a Point of
Order?

SHRI C. M. STEPHEN: Rule 354. I
am rising on a point of order under
Rule 354.
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proceedings of the other House. Rule
354..
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SHRI C. M. STEPHEN: 354, That
is what I am saying.

MR. SPEAKER: That is what I am
saying,
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PROF, MADHU DANDAVATE: You
have said such a nice thing that we
do not follow anything.

MR. SPEAKER: He says that the
habits formed by tradition become so0
orgrained in a man that they cannot
be erased. In the same way saline
water well cannot be made sweet by
putting sugar in it. In the same way

..With all respect to the President.
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make any reference to the Vice-
President,

. WY TEEA: (Y FH AqAE T
TOH 097 |

Please allow us.

IOW WHAW: TYT AH qYT AU
Wmmﬂmmmfaﬂﬁ w
T Fg ey ue @

?

K

This is not a stricture at all.
(Interruptions)
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PROF. MADHU DANDAVATE:
Why do you give your ruling. Let us
argue that point.

MR. SPEAKER: No, no, Thig is not
a ruling, 1 am just quoting., If you
want my ruling, I am prepared with
my ruling. 1 have gone through that.

(Interruptions)
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PROF. MADHU DANDAVATE
Once you read it, you will say that
fhe mattler is disposed of. (Interrup-
tions).

MR. SPEAKER: What can I do?
(Interruptions)

SHRI C. M STEPHEN: Then, at
this stage T have got a point of order.

(Interruptions)
MR. SPEAKER: If there is any-
thing thig is not....
(Interruptions)

SHRI C. M, STEPHEN: It is wrong
to make any reference to the Vice-
President,

PROF, MADHU DANDAVATE:
Before you make your observation,
you allow us to make our submission.

(Interruptions)
MR. SPEAKER: That is not a fact.

PROF, MADHU DANDAVATE:
This is the practice, I will give some
precedents from the Fifth and Sixth
Lok Sabha..

MR. SPEAKER: You come to me
again, we shall see,

SHRI C_ M. STEPHEN: Wil you
kindly listen to me.
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MR. SPEAKER: Why?

SHRI C, M. STEPHEN: Because it
ig necessary.

PROF, MADHU DANDAVATE:
Before you give your ruling, kindly
listen to me.

MR, SPEAKER: 1 am giving my
ruling.

SHRI C. M. STEPHEN: Before
that kindly listen me. I{ is necessary.

MR. SPEAKER: Why?

SHRI C. M. STEPHEN: Anything
concerning the Council cannot be
brought up on the floor of this House
either by an observalion here or by
a ruling. It is wrong.

MR. SPEAKER: Please sit down.
I know my job. I will do what I
think fair.

PROF, MADHU DANDAVATE:
I will again request you....

MR. SPEAKER: If there is any-
thing left, you come to me.

PROF, MADHU DANDAVATE:
Kindly do not make any observation
because they have the weight of rul-
ing. Therefore, please listen to our
subinission on the sensilive issue.

MR. SPEAKER: No.

PROF MADHU DANDAVATE:
It is unprecedented for the last thirty
vears. Therefore, permit us to make
our observations,

MR. SPEAKER: Nothing, nothingI
have gone through that completely.
This is my ruling.

“I have carefully gone through
the proceedings of Rajya Sabha, If
the recommendations of the Com-
mittee of Privileges of Rajya Sabha
and the observations of the Chair-
man of the other House are read
together, it ig clear that the Minis-
ter was found to have the evidence
on the basis of which he had chosen
to make the statement in the other
House. The matter may be allow-
ed to rest with that and need not
be pursued furthey.”
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PROF. MADHU DANDAVATE:
That is as far as that House is con-
cerned...... (Interruptions).

MR. SPEAKER: You come to me.

SHRI ATAL BIHARI VAJPAYEE:
The Minister has acted on the basis of
-doubtful evidence. That is what the
Chairman has said...(Interruptions)

MR. SPEAKER: No, no.

PROF. MADHU DANDAVATE:
After your observations, you assured
us...

MR. SPEAKER: You come to re.

PROF. MADHU DANDAVATE: Not
in your chamber. It is not a private
matter. The observations of the Chair-
man of the Rajyva Sabha ire related
to the proceedings in the Rajya Sabha,
not in the Lok Sabha...(Interruptions)

SHRI C. M. STEPHEN: 7his raust
not go on record.

MR. SPEAKER: Nothing is gomng
on record.

(Interruptions) *

MR. SPEAKER: You can come fo
me.

SHRI ATAIL BIHARI VAJPAYEE:
The Privileges committee did not
make any recommendation. You have
not seen the recommendations of the
Privileges Commitiee. You have made
a reference..., (Interruptions). The
Privileges committee did not consider
the matter formally. 1 have got the
proceedings.

PROF. MADHU DANDAVATE: I
will not say that you are unfair.
Please don'i try to be unfair to us.

SHRI ATAL BIHARI VAJPAYEE:
The matter was not raised as a pr'vi-
lege matter.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
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HOUSING (SHRI BHISHMA
NARAIN SINGH): The proceedings
of the Committee of Privilege of the
other House connot be discussed frere.
We cannot discuss it.

SHRI C. M. STEPHEN: Is il going
on record?

MR. SPEAKER: It is not going on
record.

(Interruptions) *
MR. SPEAKER: Shri  Pranab
Mukherji.

1210 hrs.

PAPERS LAID ON THE TABLE

REVIEwW oON AND ANNUAL REPORT OF

MANGANESE ORrRe (INDIA) LTD. NAGPUR

FOR 1979-80 AND A STATEMENT FOR

DELAY, REVIEW ON AND ANNUAL REPORT

OF STEEL AUTHORITY of INpiA Lin.
New DEeLH1 rOor 1979-80.

THE MINISTER OF COMMERCE
AND STEEL AND DMINES (SHRI
PRANAB MUKHERJEE): I heg {u lay
on the Table:

(1) A copy each of the {ollowing
papers (Hind! and English versions)
under sub-seclion (1) of section H1UA
of the Companies Act. 1956: —

{a) (i) Review by the Government
on the working of the Managanese
Ore (India} Limited. Nuagpur, for the
vear 1979-80.

(i1} Annual Report of the Manga-
nese Qre (India) Limited, Nagpur,
for the year 1979-80 along with the
Audited Accounts and the comments
of the Coemptroller and Audifor
General thercon.

[Placed in Library. See No. L.T—
2205/31).

(by (i) Review by the Government
on the wroking of the Steel Autho-

*Not recorded.



